L

P

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2> ady> o5 Y RGLP Dated: A\ 02.2024

It is hereby notified that vide High Court Order Dated l6.02.2024

Ms. Ayushi Kangan

D/O Yograj Kangan

R/O H.No0.507/Colonel’s Coloney, Talab Tillo Bohri, Tehsil & District Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-01-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
ditiona Bogiekr (Adm.)

| Y
No:Yo S 2 b6 /RG/LP Dated 19,.02.2024 %7’

!

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Ayushi Kangan, Advocate
...... for information and necessary action.

Aajiﬁonmuﬁﬂ)ﬁdm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: D AN o2 U RaILP Dated: V%, 02.2024

It is hereby notified that vide High Court Order Dated {£.02.2024

Mr. Aryaman Bhalwal

S/O Aman Singh

R/O Ward No.10, House No.111 Afghana Mohallah, Kachi Chawni,
Tehsil & District Jammu

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-02-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order Mq/ﬂ
: a2
iti Registrar (Adm.)
No: Y06l 61 /RG/LP Dated \Oi.oz.zo:f%/ iﬁ/ "% v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Aryaman Bhalwal, Advocate

...... for information and necessary action.

ditioh Sl RegiStrkF (Adm.)
VT A5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

PROVISIONAL

ENROLLMENT

NOTIFICATION
NoM 2ly 2o 4, ReiLP Dated: 14 02.2024

It is hereby notified that vide High Court Order Dated {6.02.2024

Mr. Ajay Sharma
S/O Tara Sharma
R/O Ward No.12, House No.02, Tehsil Sunderbani, District Rajouri

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-03-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

- sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Addits BElirar (Adm.)
gﬁ/ % g2

No: Wb 6% -1 /RG/LP Dated \2 .02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Ajay Sharma, Advocate
...... for information and necessary action.

A itiM%(Adm.)

/%v




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 28 2>\ ReLP Dated: 4% 022024

It is hereby notified that vide High Court Order Dated!6.02.2024

Mr. Amit Rana
S/O Madan Lal
R/O Ward No.4, Hakkal, Raipur, Satwari, Tehsil Gadigarh, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-04-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order m
LA 2~
Addition egig@ar (Adm.)
%‘/ lll1/ /@‘/"Y' v

No: UbTU— & /RG/LP Dated \9.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. '

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Amit Rana, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 26 A > > Y reiLp Dated: 19  02.2024

It is hereby notified that vide High Court Order Dated !£.02.2024

Ms. Aalya
D/O Ghulam Hassan
R/O Mohalla Beoli, Bairbaag, Tehsil & District Doda

has been admitted and enroliled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisi'onally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-05-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
A@ﬁya% Eegiﬁﬂ(ﬁim.)

e

No: Uo&| — &6 /RGP Dated 16.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Doda. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Aalya, Advocate
w&t&%ﬁﬂéﬁmm.)
b
7|

2

...... for information and necessary action.
X




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2V M2 oS Y RaiLP Dated: 19  02.2024

It is hereby notified that vide High Court Order Dated {£.02.2024

Ms. Ashita Raina
D/O Darshan Lal Raina
R/O H.No.1, Brij Nagar, P.O Miran Sahib, Tehsil R.S. Pura, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-06-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order '
| I@f/itio&{a “R“Iegi/ét“i”(Adm.)

\{0/%4

No:1o &1~ A4S /RGP Dated 19 .02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ashita Raina, Advocate

...... for information and necessary action.

o

w %ﬁyq(‘f/dm.) >




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2% q}\\lm‘b,\a_ IRG/LP Dated: 19 022024

It is hereby notified that vide High Court Order Dated |£.02.2024

Mr. Ashish Singh Jamwal

S/O Ramesh Chander Singh Jamwal

R/O H.No.292, Mehra Mohalla, Toph Sherkhania, P.O Paloura, Tehsil &
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this nofification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-07-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

A@Eﬁ}a Reﬁl@d;/
rﬂ v’

No:16 QY . Ylel /RGP Dated |%02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. - Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ashish Singh Jamwal, Advocate

...... for information and necessary action.

&

dltlon egist 7’(t\dm )

%}V\/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: -4\ Q&\Lbﬂgr IRG/LP pated: |9 02.2024

It is hereby notified that vide High Court Order Dated!£.02.2024

Ms. Asifa Mughal
D/O Mohd Shoket Mughal
R/O Govind Pura, Maitra, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents' from CID. His/her name has been entered under serial
No.JK-08-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order '
Ad%iﬁ/omeﬁiéﬁ?{wdm.)
No: UleY 06 /RGP Dated |9.02.2024 %*/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association Ramban. .
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
17|y
Ms{ra (Adm.)

7. Ms. Asifa Mughal, Advocate
A@gitio
"~ %‘ﬁ/ &.ﬁ\/

o

...... for information and necessary action.
I




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:%0 AU REILP Dated: i‘_li 02.2024

It is hereby notified that vide High Court Order Dated |(.02.2024

Mr. Abishek Dhar

S/O Ashok Kumar Dhar

R/O H.No.8, Kanth Paristan, Safakadal, District Srinagar
A/P Plot No.15, Sector No. 2 JDA Colony Aap Shambu Road,
Roop Nagar Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-09-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M
- Additio egis ﬁ%ﬁdm.)

|
No:UleT. Il /RG/LP Dated 19.02.2024 %\a/i‘/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abishek Dhar, Advocate

...... for information and necessary action.

A@?na&é@i‘s]ﬁﬂ?{dm.)
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HIGH COURT OF JAMMU & KA sHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council un ler Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 24 2> en by RaiLP Dated: _{ 9 02.2024

It is hereby notified that vide High Court Order Dated 1£.02.2024

Mr. Asaf Javaid
S/0O Gulsaid Ahmed
R/O Bhatidhar, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-10-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M
A@n gist/rla (Kdm.)

No: UL\ .. \& /RG/LP Dated | 9.02.2024 %ﬂv

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Asaf Javaid, Advocate ‘
T for information and necessary action.

o

itionM@yAdm.
T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No Y oy ey \y RGILP Dated: A % 02.2024

It is hereby notified that vide High Court Order Dated {.02.2024

Mr. Ayush Raina

S/O Ajay Raina

- R/O Nazuk Mohalla, Tehsil & District Anantnag

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Deg'ree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-11-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
itio egis/?g%dm.)
No: UMW O —> M /RG/LP Dated | 9.02.2024 ‘%{‘/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag. .
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

- the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Ayush Raina , Advocate

...... for information and necessary action.

@lei}ion&b ﬁf}gﬁ (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2% ahys 5o ReiLp Dated: | %~ 02.2024

It is hereby notified that vide High Court Order Dated (£ .02.2024

Ms. Amisha
D/O Raman Kumar
R/O H.No.366, Lane No.6, Shakti Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-12-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

w Regis‘tiLgﬂ/Adm )

No: YIDS—X\ /RGP Dated |%.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadlng on

the official website. . _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Amisha , Advocate

Ws}‘:@mm)
%

o

.

...... for information and necessary action.
|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:2M oS e RarLP Dated: 1% 02.2024

It is hereby notified that vide High Court Order Dated [4.02.2024

Ms. Bansuri Kalra
D/O Jai Dev Kalra

R/O 91-A/D Green Belt, Gandhi Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-13-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order |
A itio@m‘b“/ﬁy

%/ eglst&/(Adm.)
No: Y12 <20 /RG/LP Dated 19.02.2024 %{

!

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Bansuri Kalra, Advocate
...... for information and necessary action.

. Mgisﬁ'ﬁ%dm.)

@Wm Qh/%,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: % %L@m IRGILP Dated: A9 02.2024

It is hereby notified that vide High Court Order Dated 16.02.2024

Mr. Chetan Singh

S/O Manjeet Singh

R/O H.No.58, Ward No.6, Khorinar, Tehsil & District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-15-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
A@_g?naﬁw |s“t/’r1:i(k7én.)

No: U124 Y45 /Re1P Dated [7.02.2024 A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of |

Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Chetan Singh, Advocate

...... for information and necessary action.

124

A@E.t/.onMgV F(Adm.)

28V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: b > S U Rep Dated: 4 % - 02.2024

It is hereby notified that vide High Court Order Dated {¢.02.2024

Ms. Dipasha Kohli
D/O Vikas Kohli

R/O 46, Neelam Colony, Toph Morh, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-16-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

ﬁiﬁ%mo

No: Y14 6—S) /RGP Dated (9 .02.2024 %J
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Dipasha Kohli, Advocate

@Fit}n&ﬁéﬁist ﬁﬂdm.)
v
%A

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: > 1 wl;zbw /RGILP Dated: | 4 02.2024

It is hereby notified that vide High Court Order Dated {£.02.2024

Mr. Danish Mirza
S/O Arshad Mirza
R/O Badhoon, Ward No.6, Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-17-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.
\ egé%g\d;)/
tad

By Order

no:ULS— 66 /RGP Dated 19.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Danish Mirza, Advocate

...... for information and necessary action.

2

%/M@%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: % Q&L@),{ IRGILP Dated: _\9_ 02.2024

It is hereby notified that vide High Court Order Dated !£.02.2024

Mr. Dhruv Gandotra
S/O Govind Saroop

R/O H.No.112, W.No.5, Ram Gali, Main Bazar, Tehsil & District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-18-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisionai licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
Aqy@&j}e@@ %Adm.)

No:Ulbl-67  /ReLp Dated | .02.2024 %/p/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Reasi.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Dhruv Gandotra, Advocate .

...... for information and necessary action.

w@ﬁ&g{@mm

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Y %L:D)h IRGILP Dated: 19 02.2024

It is hereby notified that vide High Court Order Dated | £.02.2024

Ms. Heeya Kousar
D/O Zaffarullah Pampori
R/O Sah Mohalla, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance-of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-19-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order 5% $
A @VAdm.)

ditiona ar (
% Bw A

No: Ll 6&— 75 /ReiP Dated /¢ -02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Doda.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. '
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Heeya Kousar, Advocate
...... for information and necessary action.

wM’%ﬁAdm

Z i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: Y b 6/&3’2@3}4 /RGILP Dated: _1 % 02.2024

It is hereby notified that vide High Court Order Dated 15.02.2024

Mr. Jugal Kishore

S/0O Gharu Ram ,

R/O Village Bachyal, P/O Paryal, Tehsil Marh, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this naotification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial
No.JK-20-2024 in the roll of Advocate maintained by this Registry

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Ad 'tionMﬁ a(dm.)

| 2
No: U116~ &K /RGP Dated 7@g .02.2024 o
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same. .
vV,
n&" egis@jr (Adm.

7. Mr. Jugal Kishore, Advocate
At )
T

o

...... for information and necessary action.
|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: Yl &xg > <> h RGLP Dated: A% 022024

It is hereby notified that vide High Court Order Dated}¢ .02.2024

Ms. Kamya Priya
D/O Yash Paul
R/O V.P.O Mishriwala, Pandorian, Tehsil North Jammu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and ahtecedents from CID. His/her name has been entered under serial

- No.JK-21-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Additio Phbe?gis/?/ Adm.)

/%\/

No: U1 &U—F b /RG/LP Dated | 9.02.2024 l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kamya Priya, Advocate

...... for information and necessary action.

Wionmés(:‘éﬂmj% 5

1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: U k> o5y Y rere Dated: _| Y} 022024

It is hereby notified that vide High Court Order Dated (&£.02.2024

Ms. Karishma Mahajan
D/O Koshal Kumar Kalsotra
R/O Ramnagar Karli Kangloo, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-22-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Additi M@@r ?r/(Ad

m.)
AT
no: U191 -9 b /renp pated }4.02.2024 7l
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi .
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur. _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Ms. Karishma Mahajan, Advocate _
for information and necessary action.

WOM ¢ (Adm.)

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K &

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: U™ ﬁ&;mﬁﬂ JRGILP Dated: 1 02.2024

It is hereby notified that vide High Court Order Dated (16.02.2024

Mr. Kunwar Narinder Singh Rathore
S/O Raghubir Singh
R/O Battal Ballian, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-23-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there hefore.

By Order
&gyiomgﬁi:@m.)

No:U197 Y363 /RG/ILP Dated 19.02.2024 %‘/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi ‘

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur. V .
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . ) '
6. incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Kunwar Narinder Singh Rathore, Advocate
for information and necessary action.

bl

| l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: Ul od- DD ¥ RaILP Dated: _{ 9 02.2024

It is hereby notified that vide High Court Order Dated | 6.02.2024

Mr. Kanika Jasrotia
D/O Jasvir Singh Jasrotia
R/O W.No.1 near Stadium Road, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-24-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

A%W%@Adm.)

(7

No: Udol— [(5 /RG/LP Dated |9.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Kanika Jasrotia, Advocate

...... for information and necessary action.

Additio Mﬁaﬁ%m.)

b, A

2




25

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exerclsmg powers of Bar Council under Section S8 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:US 25 M ReLP Dated: _\ 022024

It is hereby notified that vide High Court Order Dated [£.02.2024

Ms. Lobzang Dolma
D/O Kunzang Dorje
R/O Korzok, Changthang, Tehsil & District Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-25-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order M/
itio egls‘t (Adm )

No:\UM b /RGILP Dated Eegoz 2024 ‘ ;}//
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Leh.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srmagar for information and
also keeping record of the same.
7. Ms. Lobzang Dolma, Advocate

...... for information and necessary action.

b

12

g’(b«dm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Ub C‘k\l@ﬁ@ IRGILP Dated: _\ & 02.2024

It is hereby notified that vide High Court Order Dated {£.02.2024

Mr. Mikhil Padha
S/O Sanjay Kumar
R/O Ward No.3, Nangal Road, Kun—Drorlan, Tehsil Katra, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-26-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Additional Registrar ( Adm )
No: UL 17— /RG/LP Dated 19 .02.2024 V
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadlng on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mikhil Padha, Advocate
...... for information and necessary action.

AWWKT{%{V

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:UT A > eD N ReLP Dated: _\ 9  02.2024

It is hereby notified that vide High Court Order Dated !6.02.2024

Ms. Monika Bharti
D/O Bishan Dass
R/O Village Rangpur Sadhray, Tehsil R.S. Pura, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name ‘has been entered under serial
No.JK-27-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order . %g
Ad ition egfﬁréi/Adm )

No: DM _2 b /RG/LP Dated IQf 02. 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Monika Bharti, Advocate

...... for information and necessary action.

ﬁwnMrs\ft/ Adm ) ~

M‘/

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) .
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:U& h D> U ReLp Dated: 19 02.2024

It is hereby notified that vide High Court Order Dated }£.02.2024

Ms. Malka Tabbasum
D/O Mohd Shabir
R/O Village Kalaban, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, sUbject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under _serial

No.JK-28-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
A egis/ﬁg\jfdm )
Aoty
No:UN21-2( /RGP Dated 19.02.2024 \?4
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Malka Tabbasum, Advocate

...... for information and necessary action.

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: U ah DM Ree Dated: 19  02.2024

It is hereby notified that vide High Court Order Dated {4 .02.2024

Mr. Masud Ul Hussan
S/O Mohd Nazir
R/O Village Kalas, Tehsil Thanamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-29-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
. N
Ad@&y&ﬂ r (Adm.)
No: U327 Y7 /RaP Dated | 9.02.2024 7
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Rajouri.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Masud Ul Hussan, Advocate
...... for information and necessary action.

o

WOnMéﬁ&Ad m.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: S b'&'{éébzi IRGILP Dated: _{ 9 02.2024

It is hereby notified that vide High Court Order Dated (£.02.2024

Mr. Mushtahid Nazir
S/O Nazir Ahmed Lone
R/Q Brayan, Tehsil Warwan, District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-30-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Addijtioha ég atiZarVg::im.)

No: Y)Y Y-S /RGP Dated 19.02.2024 %

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kishtwar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mushtahid Nazir, Advocate
...... for information and necessary action.

d|t|o &&@%(Adm )

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: S5 O{\J’Lolg IRG/LP Dated: .0 02.2024

Itis hereby notified that vide High Court Order Dated /(.02.2024

Mr. Mohd Adnan Chowdhary
S/O Mohd Rashid

R/O Janipur Colony, Shivalik Puram, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-31-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order | WEVV
Ad@ g.é?é?/ dm)

No:U2 X . /RG/LP Dated D.0.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Mohd Adnan Chowdhary, Advocate

...... for information and necessary action.

Additior Mfstﬁ r(Adm)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: £ 0-&53/&% IRGILP Dated: )¢ 02.2024

It is hereby hotiﬂed that vide High Court Order Dated!£.02.2024

Ms. Manshi Rajput

D/O Jagdish Singh

R/O W.No.8, H.No.75,Ramloo Rasdian, Tehsil Ramgarh, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-32-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order W
Additio IRegis‘t ?ﬁ\dm.)

No:UBU2-86 rerp pated?), .02.2024 %ﬂ/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Samba.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Manshi Rajput, Advocate

AWnMﬁ%@r/(Adm.)
W 42
£4

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:,S’jQ %3@\ ﬂ{ IRGI/LP Dated: D\ & 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Ms. Manisha Rani

D/0O Tilak Raj

R/0O H.No.51.W.No.6, Chumbian Brahmana, P.O Chak Bana,
Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-33-2024 in the roll of Advocate maintained by this Registry.

The_ renewal/lextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W
Ade)l:’ti/o A Registtar (Adm.)

No: WS -C L /RGILP DatedDo.02.2024 % v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Manisha Rani, Advocate

...... for information and necessary action.

A@,nmﬁ(ﬁ%m)

b e

A

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: SE D> DU rane Dated: _ &5 02.2024

It is hereby notified that vide High Court Order Dated |6.02.2024

Mr. Mahesh Bakshi

S/O Naresh Bakshi

R/O H.No.121, Extl/A, Parveen Colony, Trikuta Nagar,
Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

' No.JK-34-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

soucjhtlbefore the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Addltlo |@(dm )
No: (4337~ 6 W /RG/LP Datedb.é) 02. 2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mahesh Bakshi, Advocate

...... for information and necessary action.

Aq)wn gls\t/jﬂe/ %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: Th aysedly ReILP Dated: & 02.2024

It is hereby notified that vide High Court Order Dated 14.02.2024

Ms. Mahr Un Nisa
D/O Bader Hussain
R/O Dodasan Bala, Tehsil Thanamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to thé verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-35-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Additi MP(/Adm.)

g
No: U™ 587 /RG/LP Dated > (,.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mahr Un Nisa, Advocate

...... for information and necessary action.

2l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:S7 ehyd>edly renp Dated: Dt~ 02.2024

It is hereby notified that vide High Court Order Dated 14.02.2024

Mr. Mohd Rashid
S/O Abdul Qayoom
R/O Dogiaa Hariban Thanamang, Tehsil Darhal, District Rajouri

" has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-36-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is oyrdered there before.

By Order
Additi %\Eg@

A aam,
No:UL12 86 /RG/LP Datedd (5.02.2024 &"/ ’%‘\/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Myr. Mohd Rashid, Advocate

...... for information and necessary action.

Additi MIS"& (Adm

il




37

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercisipg powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: S& dhydas Y Rerp Dated: _& 02.2024

It is hereby notified that vide High Court Order Dated {6.02.2024

Mr. Mohd Danyal
S/O Shafqat Ali
R/O Gujjar Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-37-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

\ekgi/sﬁ&iAdm.)

No:U 81 K& /RG/LP Dated® 0.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4.  President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Danyal, Advocate

...... for information and necessary action.

Won&%&&%&%dm.) |

L

t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:S9eks> ey IRGILP Dated: _N ¢ 02.2024

It is hereby notified that vide High Court Order Dated [{.02.2024

Mr. Mubashir Abbas
S/O Mohammad Abbas Gathwan
R/O Mohalla Dindain, Tehsil & District Doda

has been admitted and enrolled as an Advot:ate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
- Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-38-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Additiona Reg%gr/(Adm.)
No:UX&G -4l /RG/LP Dated.e,.02.2024 ’%/‘/?/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2.  Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Doda.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mubashir Abbas, Advocate

...... for information and necessary action.

dltlor§%\il/st}§ (Adm. )

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Ao S>>\ RaLP Dated: D¢\ 02.2024

It is hereby notified that vide High Court Order Dated {6.02.2024

Mr. Manik Pratap Singh

S/O Joginder Singh

R/O W.No.4, Border Road Mawa, Tehsil Rajpura, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-39-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order M/
Additi egiégfi/(Adm.)
No:1 295 YUe) /RG/LP Dated 2¢.02.2024 %
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Samba. _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
&Nﬁegié X (Adm.)

7.  Mr. Manik Pratap Singh, Advocate
b s

...... for information and necessary action.
1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 4t 2l > 5 rewp Dated: D6 02.2024

It is hereby notified that vide High Court Order Dated |4.02.2024

Mr. Mohd Ikhlaq
S/O Faiz Mohd '
R/O Bhattian Morhian, Tehsil Thanamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-40-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order % X /
Additional Regiét KAdm.)

I
No:YUe™— (6 /RG/LP Dated6.02.2024 "@,ﬂ v
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajourt.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Ikhlag, Advocate
for information and necessary action.

Addit] nM‘fﬁ "(Adm.)
L
|

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: %B_%mw IRGI/LP Dated: D¢ 02.2024

It is hereby notified that vide High Court Order Dated [6.02.2024

Mr. Pranav Sharma
S/O Sanjeev Sharma
R/O H.No.2, W.No.3, Lakhanpur, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-41-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
g A
Additional Registrar (Adm.)
No: ‘«M HP—[b  /RG/LP Dated).().02.2024 %’V
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. .
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Pranav Sharma, Advocate

...... for information and necessary action.

A&ﬁl y&t‘&%&ﬁmm;)

1%

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 62 aky > Y RaILP Dated: 20 022024

It is hereby notified that vide High Court Order Dated {6.02.2024

Mr. Pankaj Kumar
S/O Bhushan Lal
R/O Mangnar, Tehsil Haveli, District Poonch |

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-42-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Additio g%%dm
No:UMIT-2 /RGP Dated26 .02.2024 é{?’fv
Copy forwarded to the: -
1. Principal District and Sessions Judge Poonch.
2. Secretary, Bar Council of India, New Detlhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Pankaj Kumar, Advocate

...... for information and necessary action.

Ad itior &ﬁ’&;&( (Adm)

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k

PROVISIONAL

ENROLLMENT

NOTIFICATION
 No: B4 ﬂ&sw)@ IRGILP Dated: ‘26 02.2024

It is hereby notified that vide High Court Order Dated {£.02.2024

Ms. Palvi Magotra
D/O Mool Raj
R/O W.No.2, Channi Mansar, Tehsil MaJalta, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, su-bject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-43-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

d“’? y

(Adm.)
T

No: WU Al /RGP DatedD).02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Palvi Magotra, Advocate

...... for information and necessary action.

dItIO& &34 (Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 652 S04 ReLP Dated: >0  02.2024

It is hereby notified that vide High Court Order Dated |¢.02.2024

Ms. Preeti Devi
D/O Baldev Singh
R/O Near Temple Domana, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-44-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Additi %&V‘g. 4 (Adm)

No: Y4 Y /RG/LP Dated 2v.02.2024 ,~

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Preeti Devi, Advocate
...... for information and necessary action.

)4
Add ti %PReg@g {Adm.)

L/ pg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ’

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: St eh>es . ReLP Dated: 19~ 02.2024

It is hereby notified that vide High Court Order Dated 16.02.2024

Mr. Raj Pratap Singh
S/0 Harsh Dev Singh
R/O Airforce Road, Kashirah, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/fher name has been entered under serial

No.JK-45-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

M %ar (Adm )

No:UYX1-9  /RG/LP Dated ! 4.02. 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

7. Mr. Raj Pratap Singh, Advocate
A@Bd?nf o] str)aAri ?(Adm
\‘r/ /yﬂ v’
\

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMYU

(Exercisﬁng powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: bb 2 S0l ReiLp Dated: _)6  02.2024

It is hereby notified that vide High Court Order Dated {£.02.2024

Mr. Saqib Zaffar Khan
S/O Zaffar Ullah Khan
R/O H.No.147, Ward No.11, Sah Mohalla, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-46-2024 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order | § X
Adﬁ‘\ikti}w eg\?é:tll/ Kdm.)

00y 2
No: UUld Y6 — /RG/LP Dated )0.02.2024 ﬁ v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Saqib Zaffar Khan, Advocate

...... for information and necessary action.

%M han)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: //S o Jo2l) ReILP Dated: _dL0 - 02.2024

It is hereby notified that vide High Court Order Dated |£.02.2024

Mr. Shabaaz Choudhary
S/O Mushtaq Ahmed
R/O Sanjay Nagar, H.No.116/4, Sec-3, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one yéar from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-47-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order |
Additi Wﬁ%@dm.)

No: Q@f Y- £] /RGILP Dated d0.02.2024 oiiid

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Shabaaz Choudhary, Advocate
...... for information and necessary action

ﬁ&t}%\l/s{ Adm.)

A@gltlon @/1/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: //4 5;/7' 22294 RGILP Dated: J0. 02.2024

It is hereby notified that vide High Court Order Dated /£.02.2024

Mr. S. Ataldeep Singh
S/O S. Karnail Singh
R/O Pethamgam, Gadpora, Tehsil Aripal, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/lher name has been entered under serial
No.JK-48-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order %i 2
A \itio a gls@ dm.)

No: L/862-89 RewP Dated J0.02.2024 ’&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ ‘ _
6.  Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. S. Ataldeep Singh, Advocate
...... for information and necessary action.

dm %I"Reglé?ir X (Ad

QV’%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: // 7 {/ ALY RGILP Dated: 37« 02.2024

It is hereby notified that vide High Court Order Datedé.02.2024

Ms. Sabha Bhat
D/O Mohd Akram Bhat
R/O Nai Basti, Ward No.3, Tehsil & District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-49-2024 in the roll of Advocate maintained by this Registry.

The_renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Aqu\:tlo al Reglé r (Adm.)
No: ZM? 70 - 7F-/RG/LP Dated ) .02.2024 7 v
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
bz

7. Ms. Sabha Bhat, Advocate
A@ona engtﬁi/(Adm.)
A

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & k

PROVISIONAL

ENROLLMENT

/

NOTIFICATION//

No: N7 ”7 2624 RGILP Dated: J0. 02.2024

It is hereby notified that vide High Court Order Dated (4.02.2024

Mr. Sachin Sharma
S/O Mulkh Raj Sharma
R/O W.No.2, Tea Garden, Tehsil Katra, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-50-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order %
Additi nal&j{i&f%@:ﬁdm)
%y

No: LB 31 - A0 JRGILP Dated 0.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Reasi.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Sachin Sharma, Advocate
...... for information and necessary action.

A ??@img@m.:

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_A8 2] 2044 ReiLp Dated: 20 « 02.2024

It is hereby notified that vide High Court Order Dated | £.02.2024

Ms. Shubhangi Gupta

D/O Kaka Ram Gupta

R/O Dhar Saroor, Tehsil Drabshulla, District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has. been entered under serial

No.JK-51-2024 in the roll of Advocate maintained by this Registry.

The - renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an -

Advocate is ordered there before.

By Order W
Additio ~Regi§@12/

e oY

No: L/é 29 - 3/5 ./RG/LP Dated ;)4.02.2024 ‘ﬂ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Klshtwar

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kishtwar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for upioading on
.the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Shubhangi Gupta, Advocate

...... for information and necessary action.

gldlt omg{ﬂ (Adm )

/ﬁ”

o
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Additional Registrar (Adm.)

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 89 ‘9;7 B LYIRGILP Dated: 20« 02.2024

It is hereby notified that vide High Court Order Dated/¢ .02.2024

Ms. Shivali Koundle

D/O Jasvinder Singh Koundle ‘

R/O F-346, Bakshi Nagar, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
. Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-52-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

p%m/tio egiéﬁa){ (Adm.)
i N

No: {14 3F-L13 /RGP Dated 10.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .

4, President, J&K High Court Bar Association, Jammu. .

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. .

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shivali Koundle, Advocate

for information and necessary action.

| AwoM{%ﬁAdm.)
e

AGv

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: FF ¢f Joals IRGILP Dated: _20 - 02.2024

It is hereby notified that vide High Court Order Dated /£.02.2024

Mr. Shivam Mehra
S/0O Jatinder Mehra
R/O H.No.171, Prem Nagar, New Plot, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-53-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. '

By Order
dltlom

V
No: 4§42 < 49 /RG/LP Dated Jo-.02. 2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3.  Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shivam Mehra, Advocate

...... for information and.necessary action.

dditioM@ r (Adm.)
AW

o

Y 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 2| oﬁ); 2024  |RGILP Dated: /7 - 02.2024

It is hereby notified that vide High Court Order Dated (6.02.2024

Mr. Shayan Chauhan
S/O Aftab Ahmad

R/O Yasmeen Manzil, Kiryani Talab, Bathindi, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-54-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
A@Fc‘li/tio&metg@ (Adm.)
v

No: YoYS- S2 /RG/LP Dated |7-.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shayan Chauhan, Advocate

...... for information and necessary action.

12

wo@i&@@a’{ (Adm.)
)

l, A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: _74 2 3004 RGILP Dated: _20~ 02.2024

It is hereby notified that vide High Court Order Dated / £.02.2024

Mr. Sayed Hussnain Abbas
S/O Sayed Baghdad Hussain Shah
R/O Tehsil Balakote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-55-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order MA/
A@gyn gls rﬂ >(f\dm )

z b 4
No: L/SCA - £¢ /RG/LP Dated 20 .02.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi _
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sayed Hussnain Abbas, Advocate

...... for information and necessary action.

dltlonMélySt/

o

(AM
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_fa_of 02l raiLp Dated: _J0. 02.2024

It is hereby notified that vide High Court Order Dated (6.02.2024

Ms. Sayed Tehniat Tasleem
D/O Sayed Jameel Ahmed
R/O Chanderkote, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-56-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W
dltlon Reglsef (Adm.)

No: L/§84 - F3 - /RGILP Dated 20.02. 2024 / “1d
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ramban. .
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srmagar for informatiocn and

also keeping record of the same.
7.  Ms. Sayed Tehniat Tasleem, Advocate
...... for information and necessary action.

ditiou@&&@ﬁ%dm.)
%/ & Ay

2

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * K %k :

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 78 o 2osY IRGILP Dated: 0 - 022024

It is hereby notified that vide High Court Order Dated (6;02.2024

Mr. Sunny Singh
S/O Tarsem Singh
R/O Baba Da Mohalla, Pallanwala, Tehsil Khour, District Jammu

has been admitted and enrolled as an 'Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notiﬁcatibn, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-57-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

S

No: &2 €S0 L F/RG/LP Dated 20..02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Sunny Singh, Advocate
...... for information and necessary action.

@gditiog"ﬁbégm/{ﬁmdm,)
V \./ %V

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _&)¢ ?7‘ 2624 IRGILP Dated: A0~ 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Ms. Sonia

D/O Natha Ram

R/O Bagga Zanna, P.O Chohalla near Mata Mandir,
Tehsil R.S.Pura, District Jammu

‘has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her nhame has been entered under serial

No.JK-58-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
X
A Ia&:;dm.)
.7/\»\
No: [/E1) Y-S/ /RGILP Dated 20..02.2024 /%\/" \
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. '
7. Ms. Sonia, Advocate

...... for information and necessary action.

EWAW)/
Additi egistrar (Adm.)
%}7/) &‘/ %l\/"\

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 8/ {/7 202 IRGILP Dated: £0. 02.2024

It is hereby notified that vide High Court Order Dated /¢.02.2024

Mr. Shokit Ali Inqlabi

S/O Shah Mohd

R/O Panihad, Tehsil Koteranka, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-59-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Additional’Registr ﬁ%ﬁdm.)

_ A1
No: YSH, - §1- /RG/LP Dated 0.02.2024 %
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi _
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5

2

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
Incharge Library, High Court Wing Jammu/Srinagar for informaticn and
also keeping record of the same.
...... for information and necessary action.
aéébﬁeg is/tia (Adm.)

the official website. ’
7.  Mr. Shokit Ali Inqlabi, Advocate
"
, \ s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: &3 @«/7 2604 IRGILP Dated: 20 - 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Mr. Sajad Hussain Bhat
S/O Bashir Ahmad Bhat
R/O Nambalbal, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one yea'r from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-60-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Agb }lonal Registrar (Adm.)
No: L1549 -89 /RGILP Dated 29.02.2024 %
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Pulwama.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Sajad Hussain Bhat, Advocate

...... for information and necessary action.

12

Additional Registrar (Adm.)

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: &3 éf/" 2024 IRGILP Dated: .0 - 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Ms. Tania Gupta
D/O Narinder Kumar
R/O Hamirpur, Mangtian, Tehsil Marheen, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-61-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

- 4
No: {1690 -9F /RG/LP Dated 29.02.2024 |
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

0. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Tania Gupta, Advocate
...... for information and necessary action.

ditional Registrar, (Adm.)
Y Ny %\/
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- HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 8¢ ?/ 2624 IRGILP Dated: A0 02.2024

It is hereby notified that vide High Court Order Dated (¢.02.2024

Ms. Uma Bharti
D/0O Vijay Kumar
R/O Domana, Ghari, Tehsil Jammu North, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-62-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as én

Advocate is ordered there before.

By Order
AYdi iowgﬁAdm.)
l b, W,/\{/

No:[/398 - 14 6Y /IRGILP Dated }0..02.2024 \
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. _
4. President, J&K High Court Bar Association, Jammu. .
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ .
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Uma Bharti, Advocate
for information and necessary action.

Aqit &@éﬁ ﬁi’ %

!

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: DS of Jo2b) ReiLP Dated: 6. 02.2024

It is hereby notified that vide High Court Order Dated /£.02.2024

Ms. Urvashi Kichloo
D/O Ved Prakash Kichloo
R/O Bongam, Mattan, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. Histher name has been entered under serial

 No.JK-63-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless thé absolute/final enrollment as an

Advocate is ordered there before.

By Order W
Addition egls’dr (yAdm.)

, Y
No: 1 605-12 /RGILP Dated 30-.02.2024 &\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi .
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag. _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Urvashi Kichloo, Advocate
...... for information and necessary action.

Additional mo
NV

1 QH/ /%y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_86 of 200k Renp Dated: _90 . 02.2024

It is hereby notified that vide High Court Order Dated/6.02.2024

Ms. Vasundhra Verma
D/O Arvind Verma
R/O Plot No.230, Shopping Centre, Rehari Colony, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-64-2024 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order .
A ditipM)(/Admo

No: Y413 - 90 - Re/LP Dated 20.02.2024 | %/‘/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu. .
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. '
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Vasundhra Verma, Advocate
...... for information and necessary action.

Ad ition&bﬁ&%ﬁaﬂ?ﬂdm.)
Vv

b %\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: “{ ﬂ‘V% 202 ¥ RGILP Dated: 2/ 02.2024

It is hereby notified that vide High Court Order Dated £".02.2024

Mr. Aamir Nazir
S/O Nazir Ahmad Ganai
R/O Sopore, Tehsil Dangerpora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-65-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. -

By Order
Additional RegiZhar (Adm.)
sty by

No: 6.6 - 59 - IRGILP Dated }0.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ‘ .
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Aamir Nazir, Advocate
...... for information and necessary action.

A ditimwm-) 4 g

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _72 ¢J 129 IRGILP Dated: 95 - 02.2024

It is hereby notified that vide High Court Order Dated /6 .02.2024

Ms. Afreena Rashid
D/O Ab Rashid Bhat
R/O Choora Bhat Mohalla, Tehsil Khoie, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-66-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Aggﬁﬁé?‘ﬁb@%"ﬁAdm.)

No: lf 860 ~ 6 LJRG/LP Dated A0.02.2024 | %4’&/\”‘1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Afreena Rashid, Advocate
...... for information and necessary action.

%ﬂo&“&&\g’i@hﬁdm.)

% 7k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
93 07* 2924 IRGILP Dated: 36 - 02.2024

It is hereby notified that vide High Court Order Dated /6°.02.2024

Ms. Andleeb Nazir
D/O Nazir Ahmad Hafiz
R/O Illahi bagh, Dangerpora Shadab Colony, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-67-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order M‘Az/
Agdition egi trg}'l Adm

(&dm.
/ W
No: Zf 848 - 7L< /IRG/LP Dated ;w.oz.zozwL b %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publlcatlon in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Andleeb Nazir, Advocate
for information and necessary action

ddutucg%Qwa g%ﬂar (Adm)
; A"\

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _GY @;f 2024 [RGILP Dated: _J0. 02.2024

It is hereby notified that vide High Court Order Dated /4.02.2024

~ Mr. Danish Shabir

S/O Shabir Ahmad Pir

R/O Dudwan,Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisidnally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-68-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order @"W‘bv
A@Eﬁ al R@t{% (Adm.)
%/ A
No: 47683 /RG/LP Dated 2-02.2024 14
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. _
4, President, District Bar Association, Kupwara. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Y
aM;tra (Adm.)

o

7. Mr. Danish Shabir, Advocate
...... for information and necessary action.

A@gyn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

'ENROLLMENT

NOTIFICATION

4 .
No: 78 Jo24Renp Dated: 0 02.2024

It is hereby notified that vide High Court Order Dated /5.02.2024

Ms. Gulfam Manzoor
D/O Manzoor Ahmad Mir
R/O Tilawari, Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-69-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W
y A
| @onal Regis wdm.)
No: L748Y - 91 /RGILP Dated 96-.02.2024 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Baramulia.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Gulfam Manzoor, Advocaie

...... for information and necessary action.

@nM:iS/Z‘

o

jy(Adm.)

] M%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 94 ?VZ‘ 2624 IRGILP Dated: 40 - 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Ms. Heena Nawaz
D/O Mohammad Nawaz Shah
R/O Dangarpora, Narwara, Tehsil Noorbagh, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-70-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order M '
- @%d/itio eg@%dm.)

No: L1492 -99 /Re/LP Dated 20.02.2024 \”/%’/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
for information and necessary action.
—V
| eglstrafy‘(\Adm.)

the official website.
7. Ms. Heena Nawaz, Advocate
dditiona '
‘ \,., 228~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_F 7 273004ReiLp Dated: 0 02.2024

It is hereby notified that vide High Court Order Dated [6.02.2024

Ms. Humaira Noor
D/O Noor Mohd Dar
R/O Nowpora, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-71-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order E Si
: d|t| Reglil. dm )

/@‘*’ v
No: Y T606 - 07 /RGILP Dated 20.02. 2024 ?’4
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi _
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. -

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Humaira Noor, Advocate

...... for information and necessary action.

@yonm/u{?{(fd% Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_98 27 2004 IRaILP Dated: 4 - 02.2024

It is hereby notified that vide High Court Order Dated 16.02.2024

Mr. Hilal Ahmad Kambay

S/O Habib Ullah Kambay

R/O Chundina Kambay Mohalla Tulamulla, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-72-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
@zd/ltlo&a&rg\éal tra Eh/dr?%/

no: U330 8- 15 /mrenp Dated 20-.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ ‘
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Hilal Ahmad Kambay, Advocate

...... for information and necessary action. @
ddl ion R&é;t?é (Adm )
i-\/

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
99 ”‘Z 02 Re/LP Dated: _40- 02.2024

It is hereby notified that vide High Court Order Dated 6 .02.2024

Ms. Insha Farooq
D/O Mohammad Farooq Hajam
R/O Nowgam Bunpora Hajam Mohalla, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
~ Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Dégree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-73-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order %}W
Wn eglst%@dm.)

i

No: UF/b-23 - /RG/LP Dated J0.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. '
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Insha Farooq, Advocate

...... for information and necessary action. \ ‘
' %dlyn ‘{3\\ ‘:!trar (A\dm )
\o 25
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /40 ’U% Z@}{/ IRGILP Dated: J0 « 02.2024

It is hereby notified that vide High Court Order Dated 1£.02.2024

Ms. Ishrat Fayaz
D/O Fayaz Ah Malik
R/O Malikpora, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notiﬁcatidn, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/lher name has been entered under serial

No.JK-74-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order |
diti&ﬁmgr/mm.)
A@\y/ Y, ~ %é[é

No: {1 FL? -3 /RGILP Dated 96.02.2024

Copy forwarded to the: - :

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

g )

7. Ms. Ishrat Fayaz, Advocate
e b
46) v

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 10} 27900 RReiLp Dated: J0- 02.2024

It is hereby notified that vide High Court Order Dated 14.02.2024

Ms. Iqra Manzoor
D/O Manzoor Ahmad Padder
R/O Bamzua, Tehsil Mattan, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-75-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

W
\diti,on Registral (Adm.)
S
No: Uy ;"ﬁl 2- 114 /RG/LP Dated 30.02.2024 4
Copy forwarded to the: - ‘

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag. -
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Iqgra Manzoor, Advocate

...... for information and necessary action.
Agdition egistrar (Adm.)
| \J S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /72 ﬂvﬁ' 2029 RGILP Dated: _d0 - 02.2024

It is hereby notified that vide High Court Ordér Dated |6.02.2024

Mr. Jahanger Ahmad Dar
S/O Ghulam Mohmad Dar
R/O Sehpora, Tehsil Tullmulla, District Ganderbal

has been admitted and enrolled as an Advocate on the rol;s of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-76-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Additioha ReFietY (Adm.)
Vo i
No: Y780 - $9 /ReLP Dated A0.02.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi _
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ganderbal. _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ N
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr.Jahanger Ahmad Dar, Advocate
...... for information and necessary action.

Mtglﬁdmo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /03 4] 4024 jRenp Dated: 20 . 02.2024

It is hereby notified that vide High Court Order Dated {£.02.2024

Ms. Kousara Bano
D/O Ghulam Hassan Dar

R/O Kathpora Baharabad, Tehsil Hajin, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-77-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
2
k%d/itio egistr

(Adm.)
4
No: L 1S 8- LS /RG/LP Dated 0-02.2024 qu‘a/;é:‘)/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Bandipora. -
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . .
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Kousara Bano, Advocate
...... for information and necessary action.

W
A@d& egistrar (Ad%

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /04 7] 2024 ReiLP Dated: 20+ 02.2024

It is hereby notified that vide High Court Order Dated 16.02.2024

Ms. Malik Ifshana
D/O Malik Altaf Hussain
R/O Malikpora Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-78-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

No: L/ FE€- 73 /RGILP Dated 10.02.2024 2qv

Ag)@onM@] mWﬁclm.;)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Pulwama. .
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Malik Ifshana, Advocate
...... for information and necessary action.

W
ition egistrar (Adm.)

7 (778

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

,
No: /0§ {/7 2024 RGILP Dated: 20 - 02.2024

It is hereby notified that vide High Court Order Dated ]6.02.2024

Ms. Munazah Gani
D/O Ab Gani Khan
R/O Sanoor Kali pora, Tehsil Magam, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B |
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-79-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order -
A@oMQﬁAdm.)
b, z

No: L3 8- /RG/LP Dated A0-.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi . _

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam. . '
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ o .
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Munazah Gani, Advocate

...... for information and necessary action. M/
y
a egistrzéﬁS (Adm.)

w,on M %@/

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /74 52 Zﬁié IRG/LP Dated: _26- 02.2024

It is hereby notified that vide High Court Order Dated 16.02.2024

Mr. Mohd Ali
S/O Ghulam Abbas
R/O Singrong Barsoo, Tehsil Sanko, District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-80-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order

Additio eg@i{r’a/r (Adm.)
L

No: f% 742 -89 /RG/LP Dated 26.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kargil. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. - _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mohd Ali, Advocate
for information and necessary action.

NAEA.
A(&%lt/o al Regis ar@w/m%/

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercjsing powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: O F ”V/”f 2024 IRGILP Dated: /- 02.2024

It is hereby notified that vide High Court Order Dated 14.02.2024

Ms. Mehru Haider
D/O Gulam Haider Malik
R/O Baddar, Tehsil Mahore, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-81-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment_ as an

Advocate is ordered there before.

By Order
' dltlé& MA Adm.)

&

No: L/ 746 -9 /RG/LP Dated 0.02. 2024 ¥
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi .

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Reasi.

6. Incharge Library, High Court Wing Jammu/Srmagar for information and
...... for information and necessary action.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
also keeping record of the same.
V
M@‘r (Adm.)

the official website.
7. Ms. Mehru Haider, Advocate
Aggltlon egi
M 1@"‘/ -/
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- HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _/ 0% ?f 202 [ IRGILP Dated: 70~ 02.2024

It is hereby notified that vide High Court Order Dated |$ .02.2024

Mr. Mohd Shafi Shah
S/O Ab. Gani Shah
R/O Kanihama,Tehsil Magam, District Budgam.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-82-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Addijti WIPQ (Adm.)

v
No: Y79 8-Y80STRGILP Dated 30.02.2024 o W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam .

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam. _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

. the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Shafi Shah, Advocate
...... for information and necessary action.

Additi ﬁ\\}gf@:\?fdm.)

%7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /09 ) 3004/RaiLP Dated: _J0 - 02.2024

It is hereby notified that vide High Court Order Dated |6.02.2024

Mr. Mohammad Athar Zeeshan
S/0O Abdul Hameed Wani
R/O Ranga Masjid, Hawal Tehsil Khanyar, District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-83-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Aditio egﬁ’/%ll%(Adm.)
No: [//@ﬁ 6 -/3 /RG/LP Dated 0.02.2024 q’ﬂ v
Copy forwarded to the: -
1. Principal District and Sessmns Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . .
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Mohammad Athar Zeeshan, Advocate

...... for information and necessary action.
ME@L (Ad%

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: //d ] 200 Renp Dated: A0 ~ 02.2024

It is hereby notified that vide High Court Order Dated (£ .02.2024

Mr. Moomin Hamid Kuchay
S/O Abdul Hamid Kuchay
R/O Rangeen Kultreh, Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-84-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order MA/
. 3 3
A ﬁona is r@};\dm.)

No: 4[4 -2 /- IRGILP Dated 20.02.2024 Y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Jammu for publication in the next issue of

~ Government Gazette.
4, President, District Bar Association, Budgam. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ‘ . _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Moomin Hamid Kuchay, Advocate
V
] ditionaMﬁﬁAdm.)
\ .
A%/ M v

o

...... for information and necessary action.




85

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [/ /;ﬁ %&1} IRGILP Dated: 27 02.2024

It is hereby notified that vide High Court Order Dated 16.02.2024

Ms Nidah Ali
D/O Ali Mohammad Dar |
R/O Rawathpora, Tehsil Tangmarg, District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-85-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

i

No: 4829 -29 /RG/LP Dated 20.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ' _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms Nidah Ali, Advocate
...... for information and necessary action.

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: //2 é‘j’ 202 IRGILP Dated: 20 - 02.2024

It is hereby notified that vide High Court Order Dated 16.02.2024

Mr. Nasir Ahmad Dar
S/O Mohammad Amin Dar
R/O Panzgam, Tehsil Kralpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-86-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order
vy
Adwomeg@ }dem.)
v’
)

No: L1430 -3F /RGP Dated 20..02.2024 1
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara.
5

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Myr. Nasir Ahmad Dar, Advocate
for information and necessary action.

A ditionwﬂgfﬁdm.)

v’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: //5 owﬁ'oyﬁlleGlLP Dated: _J@- 02.2024

It is hereby notified that vide High Court Order Dated {4.02.2024

Ms. Qouseena Jan
D/O Mushtaq Ahmad Bhat
R/O Rakhi Lajoora, Tehsil and District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
- Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-87-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order }s }
Additional Regls]t
/

No: QﬂBQ - Y § /RG/LP Dated 20.02.2024

m.)

"y Az

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama. .
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Qouseena Jan, Advocate
...... for information and necessary action.

@ﬁgowg’féfﬂﬁdm

v/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: /1Y j"Zf 2024 IRGILP Dated: Q8 - 02.2024

It is hereby notified that vide High Court Order Datedi4£.02.2024

Mr. Rahil Noor
S/O Noor Mohammad
R/O Zirpara Dl_lckroo Bazar Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. Histher name has been entered under serial

No.JK-88-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
- ANl
d]dltlo egistrar (Adm.)

b 4

%)

No: 8L 4 - €3 /RG/LP Dated Q0.02.2024 v
Copy forwarded to the: - |

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

. Government Gazette.
4, President, District Bar Association, Anantnag. _
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Rahil Noor, Advocate
for information and necessary action.

dditiom{g/t\g/r (Adm.)

()V/%,v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 87 71023/RG/LP Dated: 20 . 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Ms. Rafia Rafeeq
D/O Peer Najam Ud din
R/O Qasba Khull, Bungam Tehsil D.H. Pura, District Kulgam.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Ceriificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-89-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Additioh Regidt 'ry(Adm.)
@—w’}w/

No: 44 €& - £3 -/RG/LP Dated 10+02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kulgam. ‘
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Rafia Rafeeq, Advocate
...... for information and necessary actionﬁ

%';;90 &/@&Ad% /

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 44 0’74 20 24 IRGILP Dated: _20 - 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Mr. Rasiq Mohammad Sofi
S/0 Gulam Mohammad Sofi A
R/O Wadipora, Sofi Mohalla, Tehsil Chadoora, District Budgam.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-90-2024 in the roll of Advocate maintained by this Registry. .

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
diti &é'l“&"//mvstr]ar ¥ (Adm.)

No: L/ YEH - 7/~ /RG/LP Dated 20..02. 2024 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Rasiq Mohammad Sofi, Advocate

...... for information and necessary action. Mﬂ
LAV
%%c}tion egistr I!(Adm )
AN

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: £9 9/ do2y. IRGILP Dated: _J0 - 02.2024

It is hereby notified that vide High Court Order Dated j§.02.2024

Ms. Razia Ahad

D/O Abdul Ahad War

R/O House No.17, Ward No.5 Mundji B Sopore,
Tehsil Dangerpora District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/lher name has been entered under serial

No.JK-91-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order | g ;
ditionia R@&L% (Adm.)

No: 4472 ~79. /RG/LP Dated 12:02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _ _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Razia Ahad, Advocate _
for information and necessary action.

WMQE{ (Adm.)

\, 257

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

PROVISIONAL

 ENROLLMENT

NOTIFICATION

No:_70 77 2020 IRGILP Dated: 20+ 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Ms. Safeena Banoo
D/O Shams u Din Khan
R/O Herpora Shatgund Bala, Tehsil Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B "
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-92-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

(Adm.)

4 v
No: ééfﬂa -8 7-/RG/LP Dated 10-.02.2024 >4
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kupwara. -
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Safeena Bano, Advocate
...... for information and necessary action.

A@gm/uoi\&ﬁ%@ 'rV(Adm.)

87

o
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HIGH COURT OF JAMMU & KASHJV_[IR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLILMENT
NOTlFlCATlON
No: 7/ ﬂv/’f 2024 IRGILP Dated: J&- 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Mr. Showkat Ahmad Chopan
S/O Mohammad Akram Chopan
R/O Chewa-ullar, Tehsil Tral, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-93-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
dition egi@ ?Kdm.)
‘ 7,6)‘/

No: Y88 . IS /RG/LP Dated 40..02.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
0. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Showkat Ahmad Chopan, Advocate
...... for information and necessary action.

A@Wna éis@z\/d% 1/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: 72 2] 2027 ReILP Dated: 2 0~ 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Ms. Shazia Rehman
D/O Ab. Rehman Wagay
R/O Kanidajan, Tehsil Charisharief, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-94-2024 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W
Additional Registl?g Kdm
p

)
s

/7

No:l111 96~ Y63 RG/LP Dated J0..02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam. _ .

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ .

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Shazia Rehman, Advocate
for information and necessary action.

W&/
Additional Registr dm



95

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: _73 J Js24 IRGILP Dated: 20- 02.2024

It is hereby notified that vide High Court Order Dated /€ .02.2024

Myr. Shafqat Bashir
S/O Bashir Ahmad Najar
R/O Ferozpora Rafiabad, Tehsil Watergam, District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-95-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order @@V
Additi eg@&m.)

No: L/f 0/~ /! -~ /RG/LP Dated2f-.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Shafqat Bashir, Advocate
...... for information and necessary action.

2

dm.)
/%/‘/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No:_Z4 of o24RGILP Dated: _J 2. 02.2024

It is hereby notified that vide High Court Order Dated /£.02.2024

Ms. Sumiya Hamid
D/O Ab. Hamid Afgan,
R/O Uranboha, Tehsil Boniyar, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-96-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
g : \P/
Additi eqistrar (Adm.)

No: {/S}3 ~ !9 -/RG/LP Dated 26..02.2024 4%7/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . _ '
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Sumiya Hamid, Advocate
for information and necessary action.

| Aggnt}nké@&g@@é@é\ J

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7L ojf Jod Y IRGILP Dated: 26 — 02.2024

It is hereby notified that vide High Court Order Dated [§.02.2024

Mr. Sammiullah Wani
S/O Abdul Rashid Wani
R/O Edipora Bomai Sopore, Tehsil Zainageer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-97-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
: diti W Adm)

No: L.C3p « A7 /RG/LP Dated 30-.02. 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Snnagar for information and

also keeping record of the same.
7. Mr. Sammiullah Wani, Advocate

...... for information and necessary action
iti gmegéﬂ&(mdm.)

AV W S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _77 &Z 2024 IRGILP Dated: 0 - 02.2024

It is hereby notified that vide High Court Order Dated /£.02.2024

Ms. Saba Imtiyaz
D/O Imtiyaz Ahmad Kanjwal
R/O New Colony, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-98-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

i
Additio egistram(Adm.)
W,

No: L/ S8 - 38 /RG/LP Dated 36.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Baramulia.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. ‘
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Saba Imtiyaz, Advocate
...... for information and necessary action.

Adﬁ%i}mgg//é‘t‘rar é:im% _
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _//{ 07 A020IRGILP Dated: _0 < 02.2024

It is hereby notified that vide High Court Order Dated /£.02.2024

Mr. Suhail Ahmad Bohru
S/O Mushtaq Ahmad Bohru
R/O Waskhura, Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-99-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Ad

no: Y878 -8S ranp pated 3.0,02.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi _
3. Manager, Government Press, Jammu for publication in the next issue of

' Government Gazette.
4. President, District Bar Association, Kupwara. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
1. Mr. Suhail Ahmad Bohru, Advocate
...... for information and necessary action.

12

Addit Y adm)
itio egistran i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: // 4 ”;//'{MM JRG/LP Dated: 20 - 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Mr. Shahid Magbool Mir
S/O Mohammad Maqgbool Mir
R/O Wahigund, Tehsil Kunzer, District Baramulla.

has been admitied and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
- Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-100-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
| Reglstr (Adm )
Q\@/ B

No: U4 4F - 95 IRG/LP Dated 20.02.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
- 2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Shahid Magbool Mir, Advocate
...... for information and necessary action.

o

ANV
diti egistrar (Adm.)

4\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /2.0 i/ﬂﬁilﬁ IRGILP Dated: 7~ 02.2024

It is hereby notified that vide High Court Order Dated /£.02.2024

Ms. Subreena Rasool
D/O Gh Rasool Khanday
R/O Dar Mohalla Nigeen Bagh, Tehsil Hazratbal District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisiohally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-101-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order @i
~ Vv
Acqit} "Regiébt‘ r (Adm.)

No: /894 -Y 90/ /RG/LP Dated Jy .02.2024 ag’n/ %V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
Incharge Library, High Court Wing Jammu/Srinagar for information. and

also keeping record of the same.
7. Ms. Subreena Rasool, Advocate

...... for information and necessary action.
NV
Additional'Registrar (Adm.)

%ﬁ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /3/ ﬂ/ 2020 IRGILP Dated: _d 6 < 02.2024

It is hereby notified that vide High Court Order Dated /6 .02.2024

Ms. Sadiya Altaf
D/O Mohd Altaf Wani
R/O Dessu Daksum (Nowbugh), Tehsil Larnoo, District Anantnag.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-102-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
iti egis rlr (Adm )
No: é/f 902 - 69 /RG/LP Dated 10 .02.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi .
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Sadiya Altaf, Advocate
...... for information and necessary action.

Addition Hey)‘gﬁg J?ﬁm)

\ &g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /o ¢ 02Y IRGILP Dated: 0 - 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Mr. Sayed Murtaza Hussain

S/O Sayed Qalander Shah

R/O Shadara, Tehsil Uri, District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-103-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

AQditi eg\fr/%Adm.)
% 4

No: W/o - /' # - /RG/LP Dated 2£.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla. .

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. . . .
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Sayed Murtaza Hussain, Advocate
for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: /a3 éyﬁ 202 IRGILP Dated: £ 8- 02.2024

It is hereby notified that vide High Court Order Dated /£.02.2024

Ms. Tehmeena Nazir
D/O Nazir Ahmad Wani
R/O Gogoo Hamhama, Kite Colony, Tehsil & District Budgam.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-104-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
wM@/ﬁdm)

A
No: Uéf /8~ XL /RG/LP Dated )¢ -.02.2024 W
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1. Ms. Tehmeena Nazir, Advocate

...... for information and necessary action.

dltlona@ f{ dm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: /L7 {‘{7’ 202 1) IRGILP Dated: 20 - 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Mr.Tajamul Islam
S/O Hafizullah Bhat
R/O Tawheed Bagh, Tehsil Sopore, District Baramulla.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/fher Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-105-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Additio e\a@;‘i@dm.)
Y

No: Y926~ 33/RGILP Dated 90,02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr.Tajamul Islam, Advocate
...... for information and necessary action.

2

7\}7

Ad@iyawmd% v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [ ¢ o7 900l RGILP Dated: 20 02.2024

It is hereby notified that vide High Court Order Dated /§.02.2024

Mr. Tariq Ahmad Kumar
S/O Ab Rehman Kumar
R/O Khrew Gojree Mohalla Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been e_ntered under serial
No.JK-106-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absoluteffinal enrollment as an

Advocate is ordered there before.

By Order
Atlo : eglstr dm )

No: L/ 9434- ‘{4 3 /RG/LP Dated A0.02. 2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Pulwama.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. A
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Tariq Ahmad Kumar, Advocate
...... for information and necessary action&

2

v
R gist/rzill (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: /28 ﬂvf A0 YIRGILP Dated: 20~ 02.2024

It is hereby notified that vide High Court Order Dated j§.02.2024

Ms. Uzma Jan
D/O Lateef Ahmad Ganie
R/O Ruhu Papyabal, Faisalabad Mominabad, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-107-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
AP/

Additional Registrar (Adm.)
W%
No: UG YL -1 /RGILP Dated 30.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. '

7. Ms. Uzma Jan, Advocate

...... for information and necessary actiom
egVingl{(Adm.)

A&I’I‘cﬁio %H/ %ﬂ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

- PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /27 27 202 YRaiLp Dated: _20« 02.2024

It is hereby notified that vide High Court Order Dated 16.02.2024

Ms. Urmila Lateef
D/O Lateef Ahmad Dar
R/O Mir Danter, Hyderpora Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antec_edents from CID. His/her name has been entered under serial

No.JK-108-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ' @
Additi \“&A;ustl dm)

No: {1953+ £9.Ra/LP Dated 20.02.2024 )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ananthag.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Urmila Lateef, Advocate

...... for information and necessary action.
AdditionMgisté ‘Zﬁm;)

{%V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: /A8 o 024 Ranp Dated: _A/- 02.2024

It is hereby notified that vide High Court Order Dated /§'.02.2024

Ms. Zaqira Hamid Reshi
D/O Hamidullah Reshi
R/O Wachi Tehsil Zanapora, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-109-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

eﬁ&?a/mdm.)
1
%\/

No: Q 4go- 47 JRGILP Dated 20.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Shopian. -
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ '
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Zaqira Hamid Reshi, Advocate
...... for information and necessary action.

AdWRegistrar Adm.)
NV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: /2 9] 4024 ReiLp Dated: _d0. 02.2024

It is hereby notified that vide High Court Order Dated /£.02.2024

Ms. Zulekha
D/O Mohd Muzaffar
R/O 159 Rose Lane Colony, Chanapora, Tehsil & District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-110-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there befqre.

By Order bw/
Ad itio&%“kegﬁs’% K(Adm.)

No: UG48 -7 Re/LP Dated 9.02.2024 rbl“/ %P/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Zulekha, Advocate
...... for information and necessary action.

Additio M@%@m.) <

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /30 ";f 202l IRGILP Dated: 20. 02.2024

It is hereby notified that vide High Court Order Dated /§.02.2024

Mr. Zubair Un Nabi
S/O Gh Nabi Paddar
R/O Kanipora Nasirabad Tehsil & District Kulgam.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a périod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-111-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

No: 14 914 - 42 /RG/LP Dated 0 :02.2024 "

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1. Myr. Zubair Un Nabi, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION
No: / 3/ ﬁf 4620 IRGILP Dated: J#. 02.2024

It is hereby notified that vide High Court Order Dated /6.02.2024

Ms. Zainab Shafi Wani
D/O Mohd Shafi .
R/O Kaloosa Nathpora Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-112-2024 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
Ae%iti/&a gi%ﬂ%i(fdm.)

/%v

No: 1989 -9/ /RG/LP Dated 20.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Zainab Shafi Wani, Advocate

...... for information and necessary action.

A ition&‘eﬁé?s/tufgsédm.)

¢
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /32 0’(7 224 IRGILP Dated: ol < 02.2024

lt is hereby notified that vide High Court Order Dated{5.02.2024

Mr. Zakaria Arif Rafiqi
D/O Arif Ahmad Rafiqi
R/O Aribagh Nowgam, Tehsil B.K. Pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-113-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

MV

By Order ‘a
Addi

BV Reglslra (Adm.)‘
T

no: Y9 92 - 99 /re1LP Dated 0.02.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

_ Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Zakaria Arif Rafiqi, Advocate

...... for information and necessary action.

Add@&gg/ﬁh (Adr%r >

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /33 ﬁ// 20249 IRGILP Dated: /- 02.2024
It is hereby notified that vide High Court Order Dated {6.02.2024
Mr. Zain Rafiq
S/O Mohmad Rafiq Ganie

R/O Baghe Mehtab, Govt. Housing Colony,
Tehsil Natiporz}/Chanapora District Srinagar.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her nhame has been entered under serial

No.JK-114-2024 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order % S
Ad |t|o a Reglst ' Adm)

No: Sp60 - ¢ I -/RG/LP Dated 20.02. 2024 vﬁ)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srlnagar
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
0. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Zain Rafiq, Advocate
...... for information and necessary actlon

Addition egistrar (Adm.)
/@(/ v




